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hitherto, in the light of their experi-
ence that they have had both in this
‘House as well as in the other House?
I am grateful to my friend, Mr. Naidu
for having put this question and
brought it fo your notice.

PROF. MADHU DANDAVATE: Sir,
the special steps that Prof, Ranga has
suggested are special suggestions for
action and we will give special atten-
tion to consider those special sugges-
tions.
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the M.R.T,P Commission

*605, SHRI BHUPESH GUPTA;
SHRI INDRADEEP SINHA.

to state:

(a) whether the Monopolies
Restrictive Trade Practiceg Commis-
sion hag sought powerg of

houses’ proposals for
for setting up' new units; and

(b) if so, what are the gJetails in
thig regarq and what is Government’s
reaction thereto?

AND COMPANY AFFAIRS
SHANTI BHUSHAN):

the floor of the House by Shri Bhupesh

Gupta.

Seeking of powers of a Civli Court by

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

and
a civil

court to deal with the large industrial
expansion or

THE MINISTER OF LAW, JUSTICE
(SHRI
(a) and (b)

TThe question was actually asked on
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The Commission is already vested
with the powers of the Civil Court
under Section 12 of the Monopolies
and Restrictive Trade Practices Act,
1969 for certain purposes relating to
the conduct of an inquiry under the
Act. The Commission had, however,
suggested in July, 1975 to Government
that a suitable provision be made in
the Monopolies and Restrictive Tradé
Practices Act, 1969 stating that “the
Commission shall be a Court of Record
and shall have all the powers of such
court including the power to punish
for contempt of itself”. This sugges-
tion is under the consideration of the
High-Powered Expert Committee set
up under the chairmanship of Justice
Sachar to review the provisions of the
Companies Act, 1956 and the Monopo-
lies and Restrictive Trade Practices
Act, 1969. The Committee ig expected
to submit its report by the end of
August, 1978. Thereafter, the Govern-
ment will consider the recommenda-
tions contained in the report and for-
mulate its views,

SHRI BHUPESH GUPTA: Sir, from
the various materials furnished to us
by the Government itself, it appears
that this MRTP Commission is actual-
ly proving ineffective. During the
recent period between 1972 and 1975,
assets of the Tatas have increased
from Rs. 634.84 crores to Rs. 909.68
crores, that is, by 43.3 per cent;
assets of the Birlas have gone up from
Rs. 572.17 crores to Rs, 858.81 crores,
that is, by 50.1 per cent; Singhaniag’
assets have gone up by 72.5 per cent,
and like that, of all the top business
houses. Besides, many of them have
been granted licences during this
period despite all the restrictions of
MRTP Commission. In 1975, 95 licenceg
were issued. In 1976, 87 licences were
issued. In 1977, 77 licences were
issued. Now, Sir, it appears that
while this Commission goes on—we
do not know what exactly it is doing
now—the concentration of wealth and
economic power is taking place.
Firstly, licences are being issued to
the big business houses and they are
carrying on their business; their
profits are increasing. All that I
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have stated is according to the Gov-
ernment’s statistics supplied to us. In
view of this, may I know whether the
Government is considering, firstly, the
advisability of drastically revising
this particular MR.T.P. Act, and
secondly, whether the Government
have realised that it is not merely a
question of mending the monopolies,
through this kind of a Commission,
or, through certain regulations, which
are again being withdrawn, but that,
if the monopolies have to be curbed
and restricted, in any sense of the
term, in the true sense of the term,
then, nationalisation has become im-
portant? Take-over of the monopoly
houses, to begin with, some of the
big houses, has now become essential.
During Shrimati Indira Gandhi’s re-

gine, I find, the major monopoly
houses had nearly doubled their
assets. At the commencement of

Independence, in 1951, the aggregate
agsets of Birlas and Tatas were not
even Rs. 200 crores. Today, their
assets have almost reached the figure
of Rs. 2,000 crores. From less than
Rs. 200 crores at the commencement
of Independence to Rs. 2,000 crores in
1978. The figure is almost Rs. 2,000
crores. I do not say that it is exactly
Rs. 2,000 crores. It is nearly Rs. 1,800
crores now. But if you take the
latest figures, it may be higher. In
view of this, it is absolutely clear that
unless we nationalise them, unless we
take over the monopoly concerns;
there is no way of restricting and
curbing them. Every regime has
only strengthened them and has
helped them in the concentration of
wealth and economic power with li-
cences, with liberalisation of imports,
with financial accommodation and
all that. Therefore, I would like to
know whether the whole thing will
be comprehensively reviewed, gone
into, with a view to taking some dras-
tic action, rather than this rigmarole
being uttered that we are breaking
the family business. How do you
break the family business when these
monopoly houses go on? All thig
rigmarole is going on by this childish
Minister speaking in a childish
manner publicly,



15 Oral Answers

SHRI SHANTI BHUSHAN: What is
the question?

PROF. MADHU DANDAVATE; He
forgot to ask the question.

SHRI YOGENDRA SHARMA: The
question is whether you will take any
drastic action.

PRI A

MR. CHAIRMAN: He has under-

stood it.

SHRI SHANTI BHUSHAN: Now,
Sir, having heard the important
things which Shri Bhupesh Gupta has
chosen to refer to, one thing I would
like, at the outsef, to make clear so
that there may not be any confusion
about it. It is quite true that the
economic power of these large indus-
trial houses has been increasing in
the past. Shri Bhupesh Gupta has
given some figures about the increase
in the assets of Tatas, Birlas, Singha-
nias and various other large indus-
trial houses between the years 1972
and 1975. He has given some figures.
In this connection. I would just like
to make one thing clear. I fully
accept that the concentration of eco-
nomic power in the hands of these
large industrial houses has been in-
creasing because the undertakings
which are under their management
and which are inter-linked with simi-
lar undertakings and so on have been
increasing. Now, when we speak of
the assets of these 1large industrial
houses in terms of Rs. 634 crores or
Rs. 909 crores and so on, we should
remember one thing. Hon. Shri
Bhupesh Gupta knows it. These
assets do not mean the wealth of
these large industrial houses in the
sense that for the purpose of this defi-
nition under the M.R.T.P. Act, it is
the total assets of these undertakings
which are under their management
which is taken into considegation.
The liabilities which these under-
takings owe either to the financial
institutions or national banks or
other people are not taken into con-
sideration for the purpose of comput-
ing this figure of assets, because the
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purpose of these figures relating to
assets is only to determine how much
industrial activity is under their con-

trol. It has no relation to the wealth
which might be owned by these large
industrial houses because it is possible
that in an undertaking the assets
may be only Rs. 50 crores, but the
liabilities owed to the financial in-
stitutions may be Rs. 45 crores.
Therefore, so far as the wealth part
is concerned, it will be assets minus
liabilities. That is not that concept
which is taken in here. But, Sir, at
the same time, as I have said, it is the
policy of the Constitution to avoid
and to prevent concentration of eco-
nomic power to the public detriment
because it is important in a democratic
country that there should be no con-
centration of any kind of power,
either political or economic or any
other kind of power. Therefore, it
is desirable to see how such concen-
tration of economic power can be
avoided. The hon. Member has put
two questions. One is whether the
Government is thinking of drastically
revising the MRTP Act keeping this
object in view. Sir, as I have already
said, the Sachar Committee has been
appointed by the Government last
year for the purpose of revising the
Companies Act ag well as the MRTP
Act. Obviously, if such a Committee
has been appointed, it is clear that
the question is engaging the Govern-
ment’s consideration. As soon as the
report is received—it is likely to be
received by the end of this month—
the Government will have to apply
its mind and the Government has
always been applying its mind to the
question. Secondly, the hon. Member
has referred to nationalisation. The
Governmernt hag said that so far as
nationalisation is concerned, any pro-
posal of nationalisation has to be exa-
mined in the context of its effect on
the people, on their interests, because
the main object of the Government
in a welfare State is to see how it
can ensure a proper life, a better life
to its teeming millions so that every
proposal will have to be examined in
that context.

o g
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SHRI PILOO MODY: Considering
there was no question, you gave a

£ mouthfully reply.

b

. SHRI BHUPESH GUPTA: Sir, I
must say when my friend Mr. Shanti
Bhushan was replying to the first part
of my question, he was trying to make
a sort of quibbling over the defini-
tion of assets. I felt, Sir, he was
taking you as Mr. Jagmochan Sinha
of the Allahabad High Court. You
see, this should not be done. He is
the Chairman of the House, he has
nothing to do much with that, nor is
this House the Allahabad High Court.

SHRI PILOO MODY: There is no
similarity, nor is there any similarity
between you and Mrs. Indira Gandhi.

SHR1 BHUPESH GUPTA: Youare
not speaking over an election peti-
tion. There you made a case and you
were successful. Here you have made
out no case and have completely
fajled, Now we are not concerned
with the definitions of or the distinc-
tion between assets and wealth.
Whether you call it assets of wealth,
the figure shows the concentration of
wealth. When I asked the Govern-
ment to give us an idea of concentra-
tion of wealth. it produced these
figures, calling them assets. During
this Question Hour we asked you to
give us figures of concentration of
wealth and you give us assets figure
very rightly. Here are the questions.
This is how you indicate the concen-
tration of wealth. Whether it is
money, whether it is other things, it
is an indication of wealth getting
concentrated in the hands of large
houses. My point “is this. It has
tremendously increased. Here again
I find that Shri Shanti Bhushan is
very happy when I exposed the facts
of the Congress raj. This I agree with
you. Everything was there because
you were not there at that time, he
wasg not there at that time., Therefore,

everything is good. But this is not

a right approach. You have been here

for the last 16 months. Have you
reversed his trend, or have you
accelerated this trend? Have you

retreated from the position Shrimati
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Indira Gandhi took into this matter
or are you going better over her per-
formance? This is the thing. From
the figures given by the Government,
it appears that this Government is
not only preserving what had happen-
ed in the past but encouraging it by
removing restrictions. They are
amending the Foreign Exchange Re-
gulation Act with a view to allow-
ing the concentration of wealth and
with a view to allowing removal cf
restrictions on the multi-nationals,
raising their equity shares and all the
rest of it. Therefore, I would like to
know whether the Government has
considered that this is a disastrous
policy of going backward, of appeas-
ing, further—I underline the word
‘further’—the monopoly «class. I
know, Sir, just as in the previouwg
regime the ruling party tock money
for their election funds and other
things—which they have xevealed
revealingly—they are also doing the
same thing. All those forces are in
operation. So, kindly tell us where
lies the salvation from the collusion
between the big money and the poli-
tics of power, between the corridors
of wealth and the corridors of power.

SHRI SHANTI BHUSHAN: Sir, for
the first time, I am constrained to
say that hon’ble Shri Bhupesh Gupta,
whom I hold in very high esteem, is
not correct, He has tried to suggest
that the policy of the Government is
towards increasing the concentration
of economic power.

SHRI BHUPESH GUPTA: I con-
tend that.

SHRI SHANTI BHUSHAN: Al
right, he contends. But, Sir, this
contention is toally unfounded, The
Government has been anxiously con-
sidering, because it is wedded to the
policy of preventing the concentra-
tion of economic power, as to what
steps can be taken in that direction
without detriment to the economy of
the country. There are certain con-
straints.. Therefore, within those con-
straints, it is not vpossible to just
abolish all large industrial houses



19 Oral Answers

~timately. That is not possible, but
sarious things have been considered
and are under consideration and one
of the reasons why this Committee
has been appointed is to go into this
question so that after its report is
received, the Government can go into
this question and see how the con-
centration of economic power can be
reduced.

SHRI INDRADEEP SINHA: Sir, the
fine distinction that the hon. Minister
was drawing between assets and
wealth is not very relevant. Maha-
rani Gayatri Devi may be having a
lot of wealth in the form of gold, but
that does not signify content over
productive assets inside the economy.
But these assets signify productive
capacity which these monopoly houses
control—and that is the main ques-
tion. Now, in this connection, the
hon. Minister has stated that the
policy of this Government is to pre-
vent the concentration of assets in
the hands of these monopoly houses.
May I know how is it that this Gov-
ernment hag sanctioned the setting up
of a big thermal power plant by the
Tatas in Bombay and also allowed
expansion of the TELCO even though
their policy is to prevent such con-
centration of power?

Secondly, Justice Nain, who was
the Chairman of the MRTP Commis-
sion, resigned in protest before the
expiry of the term because he felt
that he did not have sufficient power
and a Secretariat of Industrial
Approvals has been set up in the
Ministry of Industrial Development
which screens the cases before for-
warding them to the Commission.
Justice Nain felt that this so-called
Secretariat was acting as a shield for
the monopoly houses.

MR. CHAIRMAN: Your supple-
mentary is longer than that of
Bhupesh Gupta.

SHRI INDRADEEP SINHA: Will
the hon. Minister kindly explain
whether this is a fact and what the
functions of thig Secretariat are and
whether these functions will be look-
ed into also?
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to Questions 20
SHRI SHANTI BHUSHAN: Sir,
first of all, the hon. Member has

referred to the distinction between;
wealth and assets. I hope the hon.
Member would appreciate that when
I make a statement in the House, I
must try to be as accurate as it is
possible for anybody to be and should
not create any misleading impression
for whatever its worth. I entirely
agree with him that so far ag the
concentration of economic power is
concerned, it is not the wealth—
namely assets minus liabilities—which
is the relevant thing because he
control over economic activity, over
industrial activity is the criterion.
For that liabilities may not be irrele-
vant. And, therefore, even the assets,
without taking into consideration the
liabiliies, is an index of the control
of the power of a large industrial
house over a certain area of indus-
trial of businesg activity. Therefore,
I agree that that is a yardstick which
has to be taken into consideration.

Sir, the hon’ble Member should not
resent if I say something for the sake
of accuracy so that people know exact-
ly as to what they think and they
should not be mislead.

SHRI PILOO MODY: You are being
scientific and he does not like that.

SHRI INDRADEEP SINHA: Mr,
Birla and Mr. Bharat Ram have been
advancing the same ‘scientific argu-
ments.’

SHRI SHANTI BHUSHAN: The
hon’ble Member thereafter raised the
question as to how it is that if the
present Government’s policy is to
prevent concentration of economie
power licences are being given for
thermal power station to Tatas for
expansion of TELCO ete. Sir, I
would like to tell the hon’ble Member
that while the policy is to avoid and
prevent concentration of economic

power but not to the deteriment of

the economy of the nation, not to the
deteriment of the interest of the com=~
mon man, and if, therefore, at some
stage a choice arises either of giving

-
T



21 Oral Answers

a licence to a large industrial house
or preventing that industrial activity
+10 go on, then in that case, Sir, the
“Z policy is that the first interest is the
interest of the common man, There-~
fore, if the interest of the common
man is going to suffer, then it is not
a feeling of jealousy or anything
else which governs us because we have
to take decision in the interest of
the common man. If somebody else
can be encouraged to have that indus-
trial activity, then certainly a person
who is not a part of a large indus-
trial house would be encouraged and
helped to set up that industrial acti-
vity and not a large industrial house.
But if anybody else for the time
being is in a position to undertake
that industrial acivity, then we have
no option except to grant the licence
to see that the country does™ot suffer.

SHRI INDRADEEP SINHA: He has
not replied to the other part of the
question about Justice Nain's re-
marks.

SHRI SHANTI BHUSHAN: While
I am not in a position to know, as
probably the hon’ble Member knows,
what Justice Nain has said or done, I
have already said that certain pro-
posals were received from the Mono-
polies Commission in regard to having
enhanced powers for the Commission
which questions are now engaging
the consideration of the Companies
Committee, the Monopolies Commit-
tee. As soon ag their report is re-
ceived this month, the Government
would be applying its mind as to
what new powers are fo be given.

SHRI G. C. BHATTACHARYA:
One part of the question still remains
unanswered.

SHRI SHANTI BHUSHAN: What
does the Department do? It is depart-
ment of the Government, Whenever
-any power is given to the Govern-
ment by either the Companies Act or
the Monopolies Act, the Government
looks after through the exercise of
these powers to enable the Govern-
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ment to exercise those powers. This
is how the Department helps.

SHRI G. C. BHATTACHARYA: Mr.
Chairman, may I ask the hon’ble
Minister to say whether the M.R.T.P.
Act is or is not in the interest of the
common man? If it is in the interest
of the common man how can its vio-
lation be in the interest of the com-
mon man?

Secondly, Sir, about this 500 MW
thermal power station, why could the
public sector not do it, and hag any
attempt been made to give it to the
public sector?

Thirdly, about the assets and liabi-
lities, Mr. Chairman, I would like to
know from the Law Minister if the
liabilities are to the financial institu-
tions, these financial institutions are
all government money. About nation-
alisation he has given the policy. Will
the Minister think of taking over the
management not nationalising the
the industry itself, where they have
got large amounts invested and when
there is provision for converting them
into equity?

SHRI SHANTI BHUSHAN: The
first part of hon’ble Shri Bhattachar-
ya’s question is whether the M.R.T.P.
Act is in the interest of the common
man. I have no hesitation in saying
that the Monopolies Act is conceived
to be in the interest of the common
man.

In the next part of his question he
asks if it is so how can the violation
of the Monopolies Act be in the in-
terest of the common man? I again
entirely agree that the violation of the
Monopolies Act cannot possibly be
in the interest of the common man.
When the hon’ble Member assumed
that in granting the licence to Tatas
in regard to the thermal power sta-
tion there has been a violation of the
MR.T.P. Act, I would like to refute
his contention by saying that the Mo~
nopolies Act itself contemplates the
grant of licences. It only puts an
embargo. It does not prohibit it. The
circumstance has to be scrutinised.
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Then it doeg contemplate grant of
licence to a large industrial house
when it is in the interest of the coun~
try. It is from that angle that a licence
has been granted, The last part of his
question is in regard to taking over
of the management of those large in-
dustrial houses which owe a certain
liability to the financial institutions.
Sir, when a certain industrial activity
should be carried on by the public
sector and when it should be carried
on by the private sector, is a delicate
question which has to be examined
in the background of the situation as
it may exist, and ne¢ doctrinaire ap-
proach is possible on this question.
Therefore, it is in that context that
the Government has been taking dif-
ferent decisions from time to time.

SHRI G. C. BHATTACHARYA:
What kind of decisions, Sir? Wag the
licence to Tatas for the 500 MW
thermal power station cleared by the
MRTP Commission? Was it referred
to them and was it cleared by the
MRTP Commission?

(Interruptions)

SHRI SHANTI BHUSHAN: Sir, I
would require specific notice if the
hon, Member has a specific question.
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SHRI SHANTI BHUSHAN: Sir, I,

woulg require specific notice of the
question. He wants certain figures
and I can’t just now give them.

SHRI SITARAM KESRI: You are
always talking about the common
people and that is why I am putting
this question.

SHRI PILOO MODY: Sir, I can
answer him. I can tell him how
poverty levels have gone up—I can
quote the figures—and I can tell him
how many people have been deprived
of...

(Interruptions) -

SHRI SITARAM KESRI: Physical~
ly, Sir, he has accumulated all the
flesh of the poor people.

SHRI SYED NIZAM-UD-DIN: Sir,
I am sorry to observe that the Law
Minister is propounding dangerous.
theories in the House today, Some of
the hon. Memberg have just observed
about assets and liabilities. That is
one thing,

MR. CHAIRMAN:
loudly.

SHRI SYED NIZAM-UD-DIN: The
second thing is about economic acti-
vity and the choice between the pri-
vate sector and the public sector, It
seems he is advocating the cause of

Please speak

the big business houseg today. I would .

like to know from the hon. Minister
what has been the position during the
last six months, whether these large
houses have increased their assets and

i
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what has been the increase, because
it is in the interests of the Govern-
ment if the hon, Minister reveals to-
day that the increase in the last 16
months has been less than that in the
previous years. Therefore, I would
like to know from the hon. Minister
what is the position.

SHRI SHANTI BHUSHAN: Sir,
first of all I would like to inform
thig House that I have not been pro-
pounding any theories, what to say of
dangerous theories, as the hon. Mem-
ber suggests. If stating facts, and
stating, facts correctly and as far as
possible, accurately, amounts to in-
dulging in a dangerous activity, then
I do not know how questions have to
be replied to in the House. Then, Sir,
the question that the hon, Member has
chosen to ask is whether during the
last 16 months there has been ap in-
crease in the assets of the large in-
dustrial houses. Sir obviously he wants
to know whether there hag been an
increase in the assets during the last
16 months. So we will have to com-
pute as to what were the assets before
the last 16 months and what are the
assets today. These figures cannot
possibly be available—uptodate figur-
es—and so, if the hon. Member puts
a specific question with reference to
some specific date, the figures can he
worked out.

SHRI ANANT PRASAD SHARMA:
Next question,

MR. CHAIRMAN: Not next gques-
tion. It is an important question and
many Members are interested in it.

| FAFAG A gAY, fafy
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MR. CHAIRMAN: This is not a
supplementary.
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MR, CHAIRMAN: Then I will have
to go over to the next question. It
is not possible for you to reply to the
first question, for you will have to
go into the record of 30 years. !r'--

SHRI SHANTI BHUSHAN: I can
only tell the hon. Member and the
House that there is no doubt that
there has been a big growth in the
public sector of this country during
the past years. But, so far as the
proportion, the figures ete, are con-
cerned, it is not possible to give the
figures now. The other part of the



27 Oral Answers [ RAJYA SABHA] to Questions 28

question which the hon. Member has
put is about some assurance being
given by some Ministers to the Cham-
bers of Commerce that it is not the
policy of this Government to control
or prevent the growth of the large
industrial houses. Sir, this is totally
contrary to facts. No such assurance
has been given, On the other hand,
I have stated it before, and I have
told even the Chambers of Commerce,
that the general policy of the Gov-
ernment ig to prevent concentration
of economic power and growth of the
same persons, same individuals, same
groups, etc. because a dispersal has
to be made with a large number of
people engaging themselves in indus-
trial trade—and not concentration of
a few groups and a few families. To
suggest that any such thing has been
said to the Chambers of Commerce is
totally wrong.

-t rAgar fag - s,

MR. CHAIRMAN: I can give you
an opportunity, but you don’t deliver
a lecture, put your supplementary,

st TATaT fqg : ¥ o)y w@ew &
ag ST =g § R osar aef 3
R T 0T 9 F Y qmEr
a1 AR AT AXHTE ST A Iq AFR
#r At SR T g F A
# A AT IH B TR WY I
ar g1 ? ¥ Ig @ FR A ARQAl E
& oy o 1 Aifaal 71 Fwifag
FW T AW AT S A A F Afe
gAY g FY wiAfa @ ag ¥
Tl FT AT F B T F qEeq
FY A1 3/ T HAT ST FT ¥ FH ]
& ag S =g § 7

ot miffd waw: wEEE e A
St garer qer 2 Aifa F ark ¥ ar &
FarET MEar § fF g axER auer
difq o #9\ @ 1

|
|

oy AWEAT @R W HE,
§ AT welT ST FT St g9 F aga
Y gamw =1 forwr € 1 fredr 40 ¥
¥ gu o gua faerdt em ¥ AT
99§ 3 e, facar F geq F7
AT T <@ £ 1 g9 AN 99 § Wwne
gU & a= ¥ uw % 39 W@ £ f7 A
dfeq swemfa ST 1 GIFR g AT
oft wifq wEo & aFR g, TG
facean-2TeT 1 qA™ &, S 919 UE
97 e gAr & 1 AE S s
o & fo dua TE &1 gW W uE
Teilg AT 7 98 T # ¥ e gw
AT FT FAT g A FAE W AW
F1 fawet geee & faman o1 a8 qaE|
= ot e w ]

MR. CHAIRMAN: What is your

supplementary?

o} AEAT NAT AF s,
¥ gy ag 2 5 amdg Ae
St & = W T F qAS F qAE H
7g Fgf Famn f& @® s &
g fo% owwid@ g Ao Ero dYo
TFE FY HEEAAT FCH T FI AT
fear T 8 7 W wdlr S #
ug < aama § f& 39 uae § a9 Nfaew
g f& faaw ofcfeafoat & =94 39
TN #1 FIZAET &1 ST HAr 2
F Syt == § B & W fagw
affeafaat & o dwm o8 @mEg
gerH fear g ? & ag s wrew S0
=gt § fF W 3w o T W
gfsers §FeX § AN FT FAH FT AG
frat it zrerfaven 5@ R
Froarst § S W T A § Jg %
g amd § 7 F @%@ S
TR § BF o 5w R @e &
gfrar® JF2T A 340 /@ AT AW
§ Ff ¥ ¥2Aw § 9t Tem I
T ywR F1 faorg faar & 7

I
&

E |
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SHRI SHANTI BHUSHAN: Sir, I
have already said that if a question
relates to a specific grant of a licence
in an individual case, I would require
specific notice tg answer it properly.

st AL qA@Z AT A,

HelY ST T A4 T TN ATAT ST AT |
Chairman Saheb, yoy are the custo-
dian of our rights.
TR G 39 @ ¥ T W v
orad a1 f6T w FF TN WX gH
ANT FET T AT 43 20 2 7 | g &7
ST *7 & faw wgt Arfeq «1 sravaga
?
gMR. CHAIRMAN: He wants notice.
ot ARisAT wA@TZ WE ;AR
qre HIEA 2 ) IqFT I@ FI HAT ST
T T GhRT § | H qEAT JEgar
fF 3 sy ofdeafaa @ o=
TR I8 wTEaY fear W g 1 Fmdd
g1gd, A3 g TH  F! AEl a@T
@ 5T #= g 7
MR. CHAIRMAN: Next question.

Expenditure on the maintenance of
the Railway Boarg

*606. SHRI BHIM RAJ:

SHRI SAWAISINGH
SISODIA:

SHRI GURUDEV GUPTA:

SHRI PRAKASH
MEHROTRA:{

SHRIMATI HAMIDA
HABIBULLAH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have re-
cently taken any steps to effect eco-
nomy in the expenditure incurred in
respect of the Railway Board; and

(b) if so, what are the details in
this regard?

THE MINISTER OF RAILWAYS
'(PROF. MADHU DANDAVATE):
(a) and (b) Yes, Sir. Economy has
‘been effected by restructuring, the

1The que—stion was actually asked
on the floor of the House by Shri
Prakash Mehrotra,

|

Board. Other measures have also
been taken to reduce expenditure om
creation and filling up of posts,
travelling and overtime allowances,
staff cars, telephones etc.

A gF1 AEAAT : WHE, g
TOF & q1guT gra &Y qwrd fegaran
g Sl qOF ¥ HAr ST 7 IUw X ¥
S &1 gwrE femers § ) swN
ag 78 auear § 5 W& faww
§ foadr zTAwr @Y W @ ook
3§49 § 9T F1E G o A8
g FAET FY uE g SE AR ¥
@Y AT TET § | A1 IReg dvrs
oY ITHT G @I AT § AR TE NeeH
1 odfaw #wX fear @
Bl FeAamaI e § ™ & arifam
FW G a1 SPEWA § T & IR SME
ox frufes 7 a1 7€ 3\ =@ osER &
F9q &1 A€ 1 TH 9H § F© A
g g O fas ame I-ahe 4,
I+ ufom & fau et sifass fFan
AT 4T SHH T® FAIES & | wwman
g fF ag faoar Wt afaw g
ag Yifes afaw § 1 zafww § ag saar
argar ¢ T w7t afaw faa
F & 98 AW WL FR 9T T FY
T F | T@ Aifex afaw @ fFwaw
TS § # g fEaar oumsee
g, 9g U7 9TE 9T JA T FIT FI )

Mo AY VAR : RAAE g A
St ST qeT @, @8 ¥ ® @At §
Ig FEHI AL 9 & | IWa a1 A
qALEAT FX9 F a8 foaer 799 g9 an
AATE, A 1 AT 44 LR |
IEFT FF-UT ATEA ¢ at ag s § Far
AT g AR ATS TEaAe = R =T
2.889@ 21 W IRE® AW
it 7 udifww @ AT

less expenditure on operation of the
three Advisors and DGRHS

‘trvﬂ



